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OA.618/99 dt.13-10-1999

Order

Oral order (per Hon. Mr. Justice D.H. Nasir, Vice Chairmap)

Heard the learned counsel Mr.PB Vijayakumar, learned
counsel for the applicant and Mr., V. Raieswara Rao, learned
counsel for the respondents.

1, The respondents are sought to be directed in this OA to
pay interest at 24% p.a. on the pensionary beneiits paid by
the respondents from 4-4-1996 to 23-5-1998, During the

course of arguments it emerged that the applicant kad resorted
to filing this OA without exhausting the remedies aVailable to
him by way of representation to the Department concerned and
therefore in my opinlion the 0A is not maintainable as it is
premature,

2. In the interest of justice this OA is disposed of with a
direction to the applicant to submit a sSuitable representation

to the Respondent No.2 expressing his grievance with regard to

[

the alleged delay in making payment of retiral benefits. If
the representation in that regard is made by the applicant,

the respondent No.2 shall consider the same and dispose it
: B &
of within two months from the date of receipt of representa-
oy L2 -
tion which wiil be made by the applicant.

3. The OA 1is disposed of accordingly. No costs.

=

(D.4. Nasir)
Vice Chairman

Dated : October 13, 1999 ﬂ“‘
Dictated in Open Court ;}
o X

sk



COPY TO -
1. HOHNJ ,//’/Tﬁ

2. HRRM M (&)

3. HB33° M (1)
D.R.{4) ,/’/
.///.:

6. ADMOTATE

4.

5. SPARE

STANDING COuNSIL

— g ]
v rw
- % N

o N . - . - s
- R B A L
. Y - . = -

-

I1ST ARS—TIND COURT

CHICKID- 8Y
APPREYID 3Y

TYRID 3y
SOMPARZD BY

AOMINISTRATIVE TRIBLR
8 THCH @ HYDSRABAD.

MR.,JUSTICI D.H.MASIR w////

THZ ZINTRAL
HYDZRA3 -0

THE HON'BLE

JICD - CHAIGMAMN
THZ HON'OLI\WMR.R.RANGANAJAN
THS HON'ALT

DATZ OF ORDER:

_ (-\’5"/{0(/0191 |

SALLOWED

cP

M&ARALCR-NE

CA. NDTN 6(%’%:((7 |

ADMITTED AND INTIRIM DIRITTITNS
IS5UEZD0

CLOSED

RA CLOSCD

DISPOSZD OF WITH DIRECTIGHS

e

DISMISSZD
DISMISHID AS WITHDRAWN
bﬁozﬂzo / REJ{CTID
NG ORDIR AS J0 COSTS

5 cofiS?

&g sqrafas afaswe
Centja} Administiative Tribunal
gw / _E)ESPATCH

4 25 OCT 9% /
¥

L gewenesarade
{ MYOERABAD @ancH |




